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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. CHANIDGARH BENCH 5o PHOENIX ARC PRIVATE LIMITED POSSESSION Y cihat Hraneh
Corporate Bhawan, Plot No. 4B, Ground Floor, Sector 27-8, Madhya Marg. Chandigarh # REGISTERED OFFICE: 5TH FLOOR, DANI CORPORATE PARK, 158, C.5.T ROAD, NOTICE @.ﬁb I N D IAN OVERS EAS BAN K Village Ghat, near MIIT College
Rel.: NCLT/Chd/Reg. /Notice 289 — Diﬂ?ll:i La/lgiele] WheTeas, the au;norrzed officerof ¥ ' fS ‘ ' 2002 5 of Pt f 13(2 ) ; %ﬁ Delhi Roorkee Highway, Meerut
(18] NO. 186/ChdiHry 2020 Reconstruction of Financial Assets and En orcemento ecurity InterestAct and in exercise of the powers con erred under sectron rea
Uis 7 of the IBC. 2016 with rule 3 of the Security Interest (Enforcement) rules, 2002 issued demand notices to the borrowers, co-borrowers, guarantors as detailed FDSSESSI{]N NDTI[:E [Fﬂr ||T|!|'|'| ova hlﬂ I!Hﬂpﬂrtﬂ {HHIE E“ J
i Ihe matier ol : hereunder, calling upon the respective borrowers, co-borrowers, guarantors to repay the amount mentioned in the said notices within 60 days from Whereas the undersigned being the Authorised Officer of the Indian Overseas Bank under the Securitisation and Reconsinuction
=y P the date of receipt of the same. The said borrowers, co-borrowers, guarantors having failed to repay the amount, notice is hereby given to the of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read
PUNJAB NATIONAL BANK ' Petitioner-Financial Credito borrowers, co-borrowers, guarantors and public in general that the authorized officer of the company has taken physical possession of the property wilh rule 3 of the Security Interest (Enforcement) Rules, 2002 issuad a demand notice dated as mantioned below, calling upon the
AA AGRO ENERGY PVT. LTD Vs Paltioner-Corparate Deblor described hereunder in exercise of powers conferred on him under section 13(4) of the said act r/w rule 8 of the said rules on the dates mentioned Borrower / Mortgagor { Guarantor to repay the amount mentioned in the notice with futher interest at contractual rates and rests,
o . s D herein. The borrowers, co-borrowers, guarantors in particular and public in general are hereby cautioned not to deal with the property and any charges elc fill date of realization within 60 days from the date of receipt of the said nofices,
Te, dealings with the property will be subject to the charge of M/s. Phoenix ARC Pvt Ltd. (acting as a Trustee of Phoenix Trust FY 19-10) for the The borrower having falled to repay the amount, notice is hereby given fo the borrower and the public in general that the
Mis AA Agro Energy Pvt. Lid., Regd, Office at:- House No. 931, Sector 8, Panchiuls - amount specified thgrem wrthfflrr]ture interest, cgets gnd cgarges dfrom the respeé:tlve da.tesisl:.)gtarlsdof the borrrlvaers(,j co-borrowers, %uarantors, undersigned has taken possassion of the property describad herain below in exercise of powars confarrad on himher under
134108 properties mortgaged, name of the trust ,outstanding dues, demand notice sent under section 13(2) and amounts claimed are given as under: section 13(4) of the said Act read with rule 8 of the said rules on this 11" day of October of the year 2021.
Dilenon ca that the af omosany Peaditic = up for hearing before the “Name-and-Address-of-Fhe-Borrower;Co-Borrowers* Detaits-of the-securities f: Date-drmml-pesm The Borrower in particular and the public in general are hereby cautioned rat to deal with the property and any dealings with the
™ :Ena?:ll-la;; EI;[IEEE:HJ.EL..J fomﬂ:,:-:.r} :-rjyf :-,L[F.J:I:J :; é;lﬂrgu m'HDEID f.:r; Loan Account No., Loan Amount Altthatpiece-and-parcetofentireFirstFHoorNorthFacingPortion,are 2, Demana notice date proparty will k& subsect o thae charge of the Indian Overseas Bank, for an amount mentioned in the nolice with interest thereon al
eyl e T R YL YD NgLr N EhmNe y - i i i i measuring 110 sq. yds. i.e. 91.97 sq. mtrs. approx., with right uptd 3. Amount due in Rs. contractual rates and rests as agreed. and other charges. from the aforesaid date mentioned in the demand notice il date of
2021at10:30 a.m. Ravita Jain W/o Mr. Vinod Kumar Jain & Mr.| Ceiling Level, with Common Entrance, Lift (Elevator) Passage andty0810:2021 payment less repayments, if any, made after issuance of Demand Motice. The dues payable as on the date of taking possession as
The Authorsed representative of the Company is direcied 1o attend the sitting members Vinod Kumar Jain S/o Mr. Niyadarmal Jain &| Staircase from Ground Floor to Top Floor, with Right to go on the To 2)04.03.2021 mentioned is payable with lurther interest al contraciual rales and rabes, charges elc, Ul dale of payment
ofthe Tribunal on the date fixed personally or through any authorised agent / pleadar and 1o Mr. Tarun Kumar S/o. Mr. Vinod Kumar All At:| Floor For maintain the T.V. Antena and Water Tank, with Common Caf 3)Rs. 46, 21,677/- (Rupees The Borrowers and Morlgagors attention in inviled Lo provisions of Sub-section (8) of the section 13 of the Act , in respect of lime
fite reoiy within thes wesks froem the date of sacsiotof the nofice House No- 1/6117 (Old 1333), First Floor, Plot| Parking on Stilt Ground Floor, alongwith undivided importablg Forty Six Lakh Twenty One available to them, to redeem the secured assets
oY ' 1ih Tk No. 18 & 19, East Rohtash Nagar. Near| proporfionate share of the land undemeath, and common facility in thq| Thousand Six Hundred and q Name of Barrower| Mortgagor o Date of Date of | Amount as per
Given under my hand and the seal of this Tribunal thes 4th Day of August, 2021 Raghunath Mandi, Delhi ~ 110032."Aiso At }yjiiding. a part of built-up property Bearing Old No. 1333, New No| Seventy Seven Only) due : : Description of Property ; . chdeind g
DESIGNATED REGISTRAR| |No53% viay Vihr, Phase 1, Rohini, Rithala, {5117 Bearing Plot No. 18-19, Out of Khasra No. 1504/371 § and_payable as of [, & Guarantor with Address Demand Notice |Possession| Possession Notice
NCLT, Chandigarh Bench Loan Account Numbers:PR00304111,| 1603/372,situated in the Abadi of Bansi Block, East Rohtash Nagar, In 04.03.2021 with further 1.[1- Mr. Amit Garg (Borrower ) Sio Late Mr. SunillA residential house| 19.06.2021 |11.10.2021 Rs.
PR00309665 & PR00398610 the area of Village Sikdarpur, lllaga Shahdara, Delhi — 110032, and interest applicable from Kumar Garg RicHouse No. B4, Sikri Road, Ward| Property situated on part ofl Kmount as per 16,53.400.97
Total Loan Amount Sanctioned:Rs.|Boundedasunder: East: Property of Others, West: Property of Others| 09-03.2021 alongwith costs Mo. 15, Modinagar , Ghaziabad, U B 201204 Khasra No. 110, Mohalla d Noti + further
FORM A 39,25,000/-(Rupees Thirty Nine Lakh Twenty| North: Road, South: Property of Others. and charges unil actua Other Known Address: i R Call W, 2] o Ndtios iatt & e
PUBLIC ANNOUNCEMENT Five Thousand Only) Name of the Mortgagor: Smt. Ravita Jain W/o. Shri Vinod Kumar Jain | Paymentinfull. Rio Pant of Khasra No. 110, Mohalla Krishanal\iilage Sikrl Khurd, Rs. ity
{Under Regulation 6 af the Insolency and Bankruplcy Board of india AL N a4 aadascaron P , Magar, Gali No. 2, Village Siki Khurd, Modi Nagar/Modinagar, Distl 16,10,213.97 d
(nsolvency Resciuion Process for Corporale Pessons) Hegulanions, 2016) Tehsil Modi Nagar, Distt, Ghaziabad U, P. 201204 |Ghaziabad, UP.-201204, | _ 850N MR
FOR THE ATTENTION OF THE CREDITORS OF 2. Mr. Mohit Garg (Borrower) Slo Late Mr. Sunill aaa 150 Sq Yard, owned| 21.05.2021
RETAIL KART SOLUTION PVT LTD. Kumar Garg Rio Housa Mo. B4, Sikri Road, Ward|b, \rs Sudha Garg Wio|* further Int &
| RELEVANT PAFTICULARS N e eotgaque] o St Kuma o |otercatges
1. | Mama of corporate debior  Fetail Karl Schution P\ Lid, 0 STATE BAN K O F IH DIA Main Branch, Hapur Wio Late Mr. Sunil Kumar Garg Rio House Moo Rounnes by Moy
2. Date of incorporation of corporate — 15400-2015 a4 Siki Road, Ward No. 15, Modinagar gau:ﬁ c-lf_lr-.-'lr. .ﬁ.ru? I’-’.ulr_:'nar.
debilor L : ¥ ' A5 Ssouth: ause of odhers,
- [ Authorlty under which corporaie | Registrar of Cormparies — Dl POSSESSION NOTICE (For Movable/immovable Property) [Under Rules 8(1)] e e w  JEwat: Holise. of My,
|dhebilor is incorporated | registered Whereas, the undersigned being the Authonzed Officer of the State Bank of India under the Securitisation and B'inﬂa'ﬂ Rlo Part of Khasra N6, 36 wlzrgu Sikari Bishamber, West: 20 Feat
4. | Corporate Identity Mo, / Limited LEES00DLE SPTCE754a5 Reconstruction of Financial Assets and Enforcemant of security Inferest Act, 2002 (Act No. 54 of 2002) and in exercise af Khurd, Mohalla Anand Vihar Modinagar wide road
Lisbility ldentilication Mo. of powers conferred under section 13{12) read with Rule 3 of Security Interest (Enforcemeant) Rules, 2002, issued a demand Ghaziahad, UP 201204 1
| corporate detor | rratice: calling upan the Borfower as given below 1o repay the amount manbored below saliiin 80 days froem the recepl of the Shop Add: Bindal Footwear, Main Road, Gurdwara
B, | Addness of the regpstened office Registared Office - P232-Kh-43112 Raj Mager Il said notice. The bormower having failed to repay the amaount, natice is hereby given to the borrower and the public in general Road, Modinaaar, Distt, Ghazlabad- 201204
. - r . - 1 'q .: i " " . - - - . - - - I: P § - -
id ﬁﬂn;%uﬂrm (# arny) of Falam Cokewy MNew Dethi-110077 thatl1ha undarsignad hErE taken Eym_l:l-:.rllc F'DEE-EIE.EIIIII'I of tha prr:-peurtree. described balow |r'| _E.r.arcrse aof powers conferred I:m 2.|1. Mrs. Anuradha Verma (Bo r cum|A residential house] 19.06.2021 [11.10.2021 Rs.
| Corporg or ! hirndher ender secton 13(4) of the said Act read with Rule 5 of the said rles as per the details is given below. The borrower's Mortgager) Wio Mr. Vipin Kumar Verma Rio|Propsry situated on plot| Amount as pel 9. 64.507.09
6. |Insolvency commencemant date - Cetober 12, 2021 (fhe mal neceived an Ochober 11, attention is invited to provisions of sub-section {8) of section 13 of the Act, in respect of time available, to redeem the H Ng gST N P' P T B hadlno. %, Khasra No, 437 mount as par £ fll.mh!.‘l.r
in respedt of comporate debior 2021 after business hours and he same was read secured assets. The barmower in parficular and the public in ganeral is hereby cautioned not to deal with the properties, and E. " i M 'd e 'L‘.G'Ehpﬂ i I::ij UEQE?]TSEE New Anand Vihar 'u'iII.-‘an: Demand Notice irtarest & othar
by IRF on October 12, 2021). Order passed on any dealings with the property will be subjeet to the charge of State Bank of India, Main Branch, Hapur for the amaunt MRS, TNKICRIEEI TN er A AW e sfiane, Pargans Rs. ks -
e | 27.02.2020 by Hon'ble NCLT, New Delr Banch, detailed below and interest togethes with expenses thereon 2. Mr. Vipin Kumar Verma (Co- Borrowaer) lalalabad Tehsgil £3982489 charges from
7. | Estimated date of chosura of 180 chays frorm e inschency commencernent : : Bate of Date of - Sflo Mr. Raj Kumar Verma R/o H. No. 337, L‘ludma ar: Bicidabia as on 30.09.2021
insalvency resolution process date that is October 12, 2021, 1 P S gt DE“"”“"‘; of the Immovable Demand | Poscession | CUiStanding Near Peepal Tres, Begamabad Budana, | p oq ?EIJ& | 31.05.2021
B. | Name and registration rumber of  Praveen Kumar Agrawal HI}L; roperty Notice Notice Amount Medinagar, Ghaziabad, UP 201204, Area 50 Sg Yards, owned|+ further Int. &
fh insclvency prodessional acting | (BBIPADO2NPNODTOOEE-20151 23498 1..Borrower: Bhupender|All the part & Parcel of Residential House [31.07.2021(07.10.2021| Rs. 33,03,568/- 3. Mr. Mano] Kumar {Guarantor] Slo Mr. by Mrs. Anuradha Vierma) other charges
a5 infarim resoktion professional | : o= |Singh Slo Sh. Dharam|Municipal no. 1923153 (old) & New 10/ + further Mahesh Bindal Rio Part of khasra No. 36.Wwio Vipin Kumar Verma,
8. | Address and e-mal of the interim D-306, Ashiara The: Hertage, Sector 4 Vaishal, \Singh & Smit. Jaswinder| 1703 with scuth facing measuring 132.70 interasi & Village Sikar Khurd, Mohalla Anand Vihar|Bounded by: Morth:
resciltion professional, as Ghaziabad - 201010, pravag3001 @gmail com | Kaur Wio Bhupender Singh|Sg9.mtrs or 158.66 Sq. yards situated at expenses thereon Modi MNagar, Tehsil Modi Nagar, Distt.|15.79 wide afler that phot of
P P ! 9 g A
L mpbptid “:1;‘5""’*";1 i 506 Tomer A ETri B T T \Rio House no. 1923, New|Mohalla New Pannapuri, Hapur in the Ghaziabad U.P. 201204 athers, South: 15.76' then
cosndonee i e | Biaieric City Nisne: Rall Stlor: Nekds --a0i30) \Pannapuri, Garh Road|name of Bhupendra Singh & Jaswinder Shop Add: Bindal Footwear, Main Road,  [26' wide road, East: 28.5
e MR i PR ; \Hapur & Guarantor: Sh.|Kaur. Bounded as per sale deed: East Gurdwara Road, Modinagar, Distt. then house of athers.,
resoiution profiess prran A ARSIy Cm \Anil Kumnar Teaal Sl S| :50/Bhumi Plot Om Prakash, West :52/ Gharziahad- 201204 West: 20.5' then houss of
11, Last date for subrmssion of clairns | mipq-_ﬂjmjml Mobile, 2720108105 EElarl-'gl'rmal R.'ﬂ::u I:FIIZIrr.ulz:u'u:urzr House Ramji Lal, Morth :28House of Mr. Vikas Soni =
a8t date for subrrssion of clairms i}rﬁuﬁﬁﬂ-ﬂ (14 days from the date of inimation \Swarg aashram Road,|Kallesh Chand, South: 28YDarwaja- 3.|1. Mr. Manaoj Kumar (Borrower) Slo Mr. Mahesh|A residential house| 19.06.2021 |11.10.2021 Rs.
5l A . i Ll \Hapur { U.P) badhu Mali & Razla Bindal Rio Part of Khasra No. 36, Village Skarl| Property stuated oo part ofl Amount as per 10,10,332.95
£ Llasses of crednors, if any, under | Mol Applicatie |ap Khurd, Mohaila Anand Vihar Modinagar |Khasra No. 36, Vilage : + further
gimess {1 of e cclln (6N of Date : 13.10,2021 Place : Hapur Authorised Officer Ghazlabad. UP 201204, Sikari Khurd, Mohalla “ﬂm““ni"“““ e
P e -:‘11 ?In | Shep Add: Bindal Feolwear. Main Road|Anand Vihar, Tehsil 99433.2'95 chargas fram
13".4:;;;?:?1:&&? E-?;E‘é:ﬂ'iﬂ" Mot Appi Gurdwara Road, Medinagar, Distl. Ghazmabad-|Modinagar, Ghaziabad,| ™' a's DI‘II 00,2024
s o ey ol Ao &% TATA CAPITAL FINANCIAL SERVICES LIMITED N T DT
P i e i : 3 SR . . Mrs. Rajni (Mortgager) ‘o Mr. Manoj Kumar| Araa 38. g Mir, owmad|
m‘eﬁ:gfzmm o St i) | TATA EBranch Address : 7th Floor, Videocon Tower, Jhandewalan Extension, Block-E, Delhi = 110055 Rlo Part of Khasra No. 38, Village Sikari Khurd [by Mrs. Rajni Wia Mr|* further Int &
i ; ; 2 2 : Mohalla Anand Vihar, Modi . Ghaziabad.|Manoj Kumar. other charges
14 (a) Ralevant Forms and | Weblk hitps:/i6l govinhomeidonrioads POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) UPIOta e nded by: North: 13 ]
Eﬂ“‘i‘:ﬂﬁ'ﬁiﬁ’m represantatives Physical Address: Not Appicable (As per Rule 8{1) of the Security Interest Enforcement Rules, 2002) 3. Mrs. Anuradha Verma (Guarantor] Wio Mr.|fest wids than plot of Lala j,
Matice is hareby gli.u[an that the Mational Company Law Tribwesyd Delhi Besch has ardered Whereas, the -.;!'-::Iersign&:l DE-'iI'IQ the Authorized Officer of the Tata |:~3.|:I|'tﬂ.: Financial Services Lid. under the Securitization and 1?:"::'1 HE?:;?HE;ET:E'HJE IJH|:| ;dnnﬁaﬂj;nhgﬁi?'lr:qe:fm' ?Eilsrl:alariet;adgalr::q 1?
e carmmencerment of & comorate insaivency resoiulion process of the Ratall Kart Selution Hecnns'm..ch:rn of Financial .ﬂ.ssetslam:l Enforcement of Sacurity Interest Act, 2002 and in exercisa of powears conferrad under section s LJF‘E':J*IEI:’M ; _ (o0l el e, - ph:h; 3
Pyt Lidd on 27,02, 2020 13(12) read with Rule 3 of the Sacurity Interest Enforcement) Rules, 2002, issued 2 Demand Notice dated 05.07.2021 as below caling others, West: 31 feet B
The creditors of Aedail Kan Schaion Pw Lid, are herely Galléed upon 10 submil e claims up-|:||11|'|e EEI[I'D'HE[E!CIFEQE.H' tne amount mentonedin the nolice wi[hinaﬂdﬂﬁ, f;‘gm Ijrh__n._dajggi the said nolice, inch then plotof Rukeala J
with |:'§-I'-:'E||'.|| an ar bakore 26.10.2021 1o the erim resolulian |‘2:"-::I|EFGEH|:II'IF.|| al the addnesg : I bt i I | 1 s | & . Pt | ¥
mientioned against entry Mo. 10, The Ei-urru'.rrers. g e i the dmunt. nofice is -“’FfEt'hf Ell'f?n_tmhe Eu:urrl:me-s II'IJ parficular and the p.t:.h:,_ In general, that 4. | 1. Mohd. Shoaib (Borrower) Sfo Mohd. Yunus|A resdental house Propedy] 19.06.2021 (11102021 Rs.
The financial craditors shail submit their claims with proof by elactronic maans coly, All the unu:lemrg_ned has tzken F'l:r_ssﬂssmn of the property described herein below in exercise of powers conferred on him under Section Chaudhary Rio H. No. 492, Kotla Ghanta Ghar [Silualed al 962, North gart of| e e per 12.20,831.86
other creditors may submit the daims with proof in perscn, by postar by elactronic mesans. 13(4) read with Rule Bof the said Act. Meerut - 250002. ::TPL HII':IL A2, jahg""i'"' ”3;93 Domand Motice + further
Submission ot false or misieading proats of clalm shafl atiract penatties. The Borrowers, in particular. and the public in general, are hereby cautionad not to deal with the property and any dealings with the 2. Mrs. Nasim Begam (Mortgager) Wio Mohd. 2% 0= 150 50 @M REHT Rs. Interest & other
P g el Agfi‘i‘; property will be subject 1o the charge of the Tata Capital Financial Services Limited, for an amount referred %o below along with interest E“:Esrf:;ﬂ:ﬂigq?gﬂ H. No. 482, Kotla Ghantal, 100 Sq Yards, owned by| 12,18,934.86 charges from
be; : W I | E ¥ ] . M = i . T ?
Piace’ ks ! B L T thereon and penal inferest, charges, costs etc. from date ot demand nofice. 3 Mr Naushsd Sie Mr. Amiradadin Rio H. No mz;:d ':f.i'ﬂl Eﬁ?;;namm i _ason 30.09.2021
Loan Name of Obligor(s)/Legal Heir(s)/ Amount  |Dawal Crsructie 860, Angoor Wall Masiid, Bagpat Gate, Meenit -|Bounded by: North: 30 Feel 31 -'5'5-2'331&
E-AUCTION SALE NOTICE FOR ASSETS OF Account No. Legal Representative(s) as on date Psessin 250002 1|.,,3fn nlu; o Mr idrees, South: ;trert;h.fﬁ;:;;q
NOIDA SOFTWARE TECHNOLOGY PARK LIMITED 1. WISSTUDIO VISTA ANIMATIONS PVT LTD, Represerted by its Director Vijay Snarma, | Re18746,086% | ) o 5o g f,ﬂsf,;u;';;‘:;S“ahg,'jlﬂ,.”;:;f j
CIN-U72200DL1999PLC098726 (COMPANY IN LIQUIDATION) PlotNo C-77, Second Flogr , Shivali Park, Punjabi Bagh Delhi- 110027 ason July 05, 2021) ™ ) Feet Adjaining house of
Liquidator: Mr. Alok Kumar Agarwal Also at : A-1Ring Road second Floor Rajour Garden New Delhi-110027, 2. VIJAY SHARMA Fiot No C-77, second Floor, STy 5 Ffi?hifﬁﬂﬂ:j
Registered Office: Scinda Villa, Sarojini Nagar, New Delhi, DL-110023 4paa77g | Shivaj Park, PunjabiBagh Delhi-110027, Alsoat: C-62second Floor Shivaji Park, Punjabi Bagh, Delhi- 110027 e C il i
Email ID: nstpl@ascgroup.in 3. W'S Triambke Info Te-r:hrlolngles Pt Lid Flep:r_rr?ﬁentm by Its cirector Vijay Sharma, A-1, Second Fh‘iur. Riing Foad, 5.|1. Mrs. Prarna (Borrower cum Mortgager )| Aresxdential house onplatoul] 16.06.2021 |11.10.2021 Rs.
E-AUCTION Rajouri Garden, Delhi-110027 , Also at ; Pliot No.C-77 , Second floor, Shivag Park, Punjabi Bagh Delhi -110027 Wio Mr. Sanjeav Panwar Rio H. Mo. 207/11 0! Khasra No. 1364 M| Foor s per 19,88,266.31
Sale of Assets under Insolvency and Bankruptcy Code, 2016 4. Mrs. Smita Sharma C-62. Second Floor, Shivaji Park, Punjabi Bagh New Delhi - 110026 Kasampur, Mesrut Cantt, Mearut 250001. ﬂ'“““"m“fﬂ Rasampur,|pn and Notice + further
THE ASSETS OF THE COMPANY IN LIQUIDATION ARE BEING SOLD ON 5. Prema sharma Alias Prem Kanta, G-52, Second Floor, Shivaji Park Punjabi Bagh, Mew Dalhi- 110026 2 ML Saloey POy 5 M. Raloak Mgl o O Rs Interest & ather
j 1, r, - Lk :
“AS IS WHERE IS, AS IS WHAT IS, WHATEVER THERE IS AND WITHOUT Description of Secured Assets/mmovable Properties : GROUND FLOOR, BUILT ON WESTERN SIDE ADMEASURING 277 bl ik s sampn, MESly Mrs. Prema  Wio M 19,59,524.31 ShRIgss ol
_ ~ RECOURSE BASIS SOUARE YARD ON  THE PORTION OF PLOT NO C-77 SHIVAJI PARK, PUNJARI BAGH NEW DEHI -27 ADMEASURING 554 gmg: gag;'f‘g it ol oo BEOD Wekclle
Date and Time of E-Auction: November 08, 2021 at 02:00 pm IST to 04:00 pm IST | | sARE YARD SITUATED IN THE APPROVED COLONY KNOWNW AS SHIVAJI PARK NEW DELHI -110027 AND ALL Mr. Vigay Kumar South: 19 +5:1r-ﬁ]%f?n?‘1 Y
(With unlimited extension of 5 minutes each) PROPORTIONATE RIGHT AND SHARE IN THE LAND AND STILT PARKING AND OTHER RIGHTS AND EASEMENTS. Feel Adjoining TEFest widel* LUrIheY Int
Sale of Assets and Properties owned by Noida Software Technology Park Limited (in| | BOUNDED AS-NORTH: BOAD, SOUTH: C-78, EAST - COMPBANY LAND. WEST: ROAD road, East: 39 Fesl Adjoining| CHMEr CRATGEs
S . N - . . 3 : i ! ! Plot of Smt Chhaya., West:
Liquidation) forming part of Liquidation Estate formed by the Liquidator, appointed by the Hon’ble : - - 19 Feat Adioining Plot of Smé
National Company Law Tribunal, Delhi Bench, vide order dated September 04, 2020 (copy of order| | Date: 14.10.2021 ~ Sdi- Authorized Officer Anju Devl joming
received on September 09, 2020). The sale will be done by the undersigned through the e-auction Place: NEW DELHI For Tata Capital Financial Services Limited _
platform www.auctiontiger.in. 6. 'lw:i'lri.' Ehiﬂlurl:ﬁllltm.l[lﬁi:rﬁrnw:r:;mﬁlﬂr;?l’rt?agﬁri ﬁ.;ﬁiuﬂigh mﬁiz;,: E}EI 16.06.2021 [11.10.2021 " _?':!?5“ i
: o Mr. Rahu al Rio o, 887/, Shiv|No. 1988/b64, Khasra No. 134,
Block Assets Reserve Price EMD Amount| Incremental Shakti Nagar Meerult- 2E0001 HE.sruz, Situated at Mohala Amennt as.par :-Tur1hE-r
(InRs. lacs) | (In Rs.lacs) | Value (In Rs. lacs) RITESH INTERNATIONAL LIMITED 2 Mr. Rahul Mittal Sic Mr. Krishan Pal [Codanesh Furl, Fresently Demand Notice Intaract & olhar
A 1. Plant & Machinery 1.333.17 36.78 5.00 Reqisterad Office: Momnabad Road, Village Borrower) Rio H. Mo, BS7/1, Shiv Shakti Nagar, !"'1-’”'-“";" Indra Magar, Meerul Rs. Futin ke
2. Securities & Financial Assets |2. 26.50 Akbanpura, (Ahmedgarh| District Sangrur Mesarul- 250001 'Eﬁ':":":l':'ﬁ P i 13,39,737.30 a0 gg 2021
3. Scrap of building at Greater  |3.8.15 Punjab- 148021 3. Mr. Ashok Sharma Sio Mr. Shiv Ram Sharma m"rﬂﬁa %Hal-;.l i 5&':!2-*”:“ as on et
Noida Unit Total: 367.82 CIN: L15142PB1281PLCOO4TIE o oo . e Rio H. No. 1387, Indra Magar, Mesrut 250001 [parl Mitsal. 1 31052021
— Webste www reshiniematenand com | | @dvertising copy, it is not possible to verify its RabulMittal. s po ] * further Int. &
B |Plant & Machinery (10% 33347 33.32 500 Email: 5 _riteshintarmationalEyahoo com ’ . . Tihan hause ,f,‘nmm; Sauth:| other charges
geduciion frozr gl sdlo) Email; rajv_ritesh2007 @redifimail.com contants. The |nd|an EXpreSS (P) lelted cannot 25 Feel than house of olbers,
C | Securities & Financial Assets | 26.50 2.65 1.00 Change of Registerad Office of the Company . East: 24 Feel than 12 Teel
(10%deduction from last sale) The Company do hereby inbmates tnat| | D€ Neld responsible for such contents, nor for any wide road, Wast: 24 Fosl
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NOTE: Further the above Sale is subject to terms & conditions mentioned in the process document, hereby shifted from its present location ate; 13.10.2021 Authorised Officer

uploaded on the website of “M/s e-Procurement Technologies Limited -Auction Tiger”. For details,
please visit www.auctiontiger.in orwww.nstpl.co

Last Date for submission of bids: November 01,2021 (Monday)

E-Auction Date: November 08,2021 (Monday)

Contact No.: 8447079462 (Ms. Mahima Tulsian)

Escalation: If the query is not responded on the phone number given above, then WhatsApp message
canbe sentto +91-9711191523.

Terms and Condition of the E-auction are as under

1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS
BASIS” AND “WITHOUT RECOURSE BASIS” through approved service provider “M/s e-Procurement
Technologies Limited -Auction Tiger.”

2. The complete and detailed information about the assets of the company are available in the “E-
Auction Process Document” as Annexure — VI to the document, which is available on the websites i.e.
www.auctiontiger.in. This sale notice must be read along with the “E- Auction Process Document” to get
the complete information.

3. The Complete E-Auction process document containing details of the Assets, online e-auction Bid
Form, Declaration and Undertaking Form, General Terms and Conditions of online auction sale are
available on website www.auctiontiger.in Contact: Mr. Praveenkumar Thevar at +91-9722778828 &
praveen.thevar@auctiontiger.net (On going to the link www.auctiontiger.in) interested bidders will
have to search for the mentioned company by using either one of the two options, (I) Company’s name
(Noida Software Technology Park Limited), or by, (Il) State and property type).

4. (a) In case there is at-least one Eligible Bidder for Block A, the e-auction of all other blocks will stand
cancelled and EMD received for all other Blocks, if any, will bereturned to the respective bidders;

(b) In case, there is no eligible bidder for Block A then E-Auction of Blocks B, C & D will be conducted
individually.

5. The intending bidders, prior to submitting their bid, should make their independent inquiries
regarding the title of property, dues of local taxes, electricity and water charges, maintenance charges,
licensesifany and inspect the property at their own

expenses and satisfy themselves. The properties mentioned above can be inspected by the
prospective bidders at the site with prior appointment, contacting 8447079462 (Ms. Mahima Tulsian).
6. The intending bidders are required to deposit Earnest Money Deposit (EMD) amount either through
DD/NEFT/RTGS in the Account of “NOIDA SOFTWARE TECHNOLOGYPARK LIMITED IN
LIQUIDATION?, Account No.: 0602002100319936, Punjab National Bank, New Delhi, Branch: Okhla,
IFSC Code: PUNB0060200, or through DD drawn on any Scheduled Bank in the name of NOIDA
SOFTWARE TECHNOLOGY PARK LIMITED IN LIQUIDATION” or give a Bank Guarantee for the
EMD Amount as per FormatAor Format B as given in the Complete E-Auction process document.

7. The intending bidder should submit the evidence for EMD Deposit or Bank Guarantee and Request
Letter for participation in the E- Auction along with Self attested copy of (1) Proof of Identification (2)
Current Address-Proof (3) PAN card (4) Valid e-mail ID (5) Landline and Mobile Phone number (6)
Affidavit and Undertaking, as per Annexurec! (7) Bid Application Form as per Annexure Il (8)
Declaration by Bidder, as per Annexure lll, the formats of these Annexures can be taken from the
Complete E-Auction process document. These documents should reach the office of the liquidator or,
by E-mail, at the address given below before 7:00 PM of November 01, 2021.

8. The Name of the Eligible Bidders will be determined by the Liquidator to participate in e- auction on the
portal (www.auctiontiger.in). The e-auction service provider (M/s e- Procurement Technologies Limited -
Auction Tiger) will provide User id and password by email to eligible bidders.

9.In case, a bid is placed in the last 5 minutes of the closing time of the e-auction, the closing time will
automatically get extended for 5 minutes with unlimited extension. The bidder who submits the highest
bid amount (not below the reserve price) on closure of e-Auction process shall be declared as the
Successful Bidder and a communication to that effect will be issued through electronic mode which shall
besubject to approval by the Liquidator.

10. The EMD of the Successful Bidder shall be retained towards part sale consideration and the EMD of
unsuccessful bidders, who have participated in the bidding process, shall be refunded. The EMD shall
not bear any interest. The Liquidator will issue a Letter of Intent (LOI) to the Successful Bidder and the
Successful Bidder shall have to deposit the balance amount (Successful Bid Amount — EMD Amount)
within 30 days on issuance of the LOI by the Liquidator. Defaultin deposit of the balance amount by the
successful bidder within the time limit as mentioned in the LOI would entail forfeiture of the entire
amount deposited (EMD +Any Other Amount) by the Successful Bidder.

11. The Successful Bidder shall bear the applicable stamp duties/transfer charge, fees etc.and all the
local taxes, duties, rates, assessment charges, fees etc. in respect of theproperty put on auction.

12. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/ postpone
[cancel the e-Auction or withdraw any property or portion thereof from the auction proceeding at any
stage without assigning any reason thereof.

13. After payment of the entire sale consideration, the sale certificate/agreement will be issued in the
name of the successful bidder only and will not be issued in any other name.

14. The sale shall be subject to provisions of Insolvency and Bankruptcy Code, 2016 and regulations
made thereunder.

15. The interested Bidder(s) shall be provided access to the data room (“Data Room”) established and
maintained by the Company acting through the Liquidator in order to conduct a due diligence of the
business and operations of the Company. The interested bidder(s) shall be provided access to the
information in the Data Room until the E- Auction Date. The access to, and usage of the information in
the Data Room by the interested bidder(s) shall be in accordance with the rules as may be set forth by
the Liquidator from time to time.

16. E- auction date & Time November 08, 2021 (Monday) from 2.00 p.m. to 4.00 p.m. (with unlimited
extension of 5min) Sdl-

Alok Kumar Agarwal

Liquidator

Noida Software Technology Park Limited- in Liquidation
IBBI Reg. No.: IBBI/IPA-001/IP-P00059/2017-2018/10137

Date-October 14,2021  Address for correspondence: C-100, Sector-2, Noida, U.P.-20130 1

al 356, Industrial Area-A Ludhiana-
141003 lo Momnabad Hoad, Village
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